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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA,

ORIGINAL APPLICATION NO. 53 OF 2024/EZ

(Under Section 18 read with Sections 14, 15 of National

Green Tribunal Act 2010)

IN THE MATTER OF:

Mathew Gonmei

LIST OF DATES
SIL Particulars Pages
No.
1. | Affidavit L= -
2. Verification 26
3. | Maps of MARSAC dated January 2024 and
27t January 2025- Annexure A 4 > 8"
4. | Photographs as with this Affidavit to confirm s
that the destruction of forest is continuing 9 :!‘0’
Annexure B g
5. | Copy of the FIR- Annexure C
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BEFORE THE NATIONAL GREEN TRIBUNAL
BASTERN ZONE BENCH, KOLKATA,
ORIGINAL APPLICATION NO, 83 OF 2024/E2Z
(Under Section 18 read with Sections 14, 15 of National

Green Tribunal Act 2010)

IN THE MATTER OF:
Mathew Gonmei

«wo.Applicant
AND
State of Manipur & Ors
: .......Relm dents
AFFIDAVIT ON BEHALF QF THE APPLICANTS:

[, Mathew Gonmei, Son of Gongjeng Gonmei , resident of
Zeiladjang, Jeilatjang, Tamenglong, Manipur, PIN-795141,
48 years, by occupation-social service , I am the Applic

instant Original Application solemnly affirm and say as fo

I8 That I am the Applicant herein and 1 am fully cor
the facts and circumstances of the case .The Applic
place on record certain documents that are

adjudication of the present matter,
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- § That this Hon'ble court vide order dated 5/2/25 wan pleased
o grant liberty to the Applicant to bring on record the maps of the
Manipur  Remote  Sensing  Application  Centre  supported by an

affidavit to bring forth the destruction of the  large tracts of open

forests as well as closed torests have been converted into waste land

and these are large encroachments in the Zeiland Wildlite Sanctuary,

N

il It 18 pertinent to mention here that The Manipur Remote
Sensing Application Centre ( hereinafter referred to as MARSAQ)
which is an Autonomous Government Institution with the Department
of Science and Technology, Govt. of Manipur, is the State Nodal
Agency for implementation of various projects using Remote Sensing
and QIS technology vide Government of Manipur Order No, 2/8/2018-
STUMARSAQC) did. 25th May, 2016, MARSAC is also extending
services to the various line departments/ agencies by providing"(i
important database of natural resources required for different

schemes/ project planning.
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==. residence of the Apphcant and have bumt d

M p‘Bl\cant The Applicant have reglstered

.~ x{\Btf[:P Ihliu S dated 30/01/25 before the concer
A1 Regd. Ho. 008/2029
v Expiry Date
\C \ 1/(’/2027
\ﬂ’”f
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5. That due to felling of trees and reduction in closed forest dense
scrub have increased, moreover open forest cover is 719.3 Ha in 2024

have also reduced to 661.29 Ha in January 2025.

6. I say that the forest survey of India have classified the forest
cover in broadly 4 classes, namely very dense forest, moderately
dense forest, open forest and mangrove . Closed forests have a dense,
continuous tree canopy, while open forests have a more sparse canopy

with significant gaps and more sunlight reaching the ground.

7. The Maps clearly indicate that the destruction of Zeilad
Wildlife Sanctuary is a continuing due to felling of trees as the closed

forest cover is barely existing during 2025."

8. [ say that I am annexing some photographs as Annexi

with this Affidavit to confirm that the destruction
continuing. The photographs reveal that big trees are fe.

forest cover is reducing each and every day.

9. I say that on 29/01/25 five /six days bef
was last listed before this Hon’ble Tribunal a grou'

eight anti social people from a separate vi



O Af&a}’\sued by a competent Court, it has to be obeyed and 1mplemented

Banerjee wi
Kolkata-144
cgd. No, 008/2022
Expiry Date
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the anti socials engaged in the criminal activity of buring down the
house of the Applicant, This particular anti social group are also
responsible for felling of trees and destruction of the sanctuary. Copy

of the FIR is annexed herewith and marked as annexure C,

10. That the order of this Hon’ble Tribunal vide 12/09/24, this
Hon’ble Tribunal was pleased to ‘direct
“8.In the meantime, it is the bounden duty of the State
Government to protect forest in the area by prevention of felling
of trees and protection of the boundaries which are
contemplated by the State Government to be included within the

Zeilad Wildlife Sanctuary ...... o

11k I say that the respondent authorities have failed to comply

with the directions of this Hon’ble Tribunal, as it is clear from the
Maps as well as the Photographs annexed with the Affidavit that the
felling of trees leading to the destruction of the Sanctuary is

continuing.

12 Hon'ble Apex Court in Commissioner, Karnataka Housing
Board Vs. C. Muddaiah, (2007) 7 Supreme Court Cases, 689 has held

as under: "31. We are of the considered opinion that once a dimction

any reservation. If an order passed by a Court of Lay is

g
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complied with or is ignored, there will be an end of Rule of Law. Once,
the order has been passed by the Court, then all the respondents were

duty bound to implement it in letter and spirit.

13. I say that the respondent authority have failed to take steps
for conservation of the forest and have contributed to the destruction
of the Sanctuary by falling to protect the sanctuary by remaining
inactive and maintaining stoic silence. I therefore pray that this
Hon’ble Tribunal may be pleased to go through the documents placed
by the Applicant and pass necessary orders required for the holistic

adjudication of the present matter.

i/ Bagerjee
{(S / Kolkata-14¢
\m Regd No. 008,
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I, Mathew Gonmei, Son of Gongjeng Gonmei , resident of
Village-Zeiladjang, Jeilatjang, Tamenglong, Manipur, PIN-795141,

aged about 48 years, by occupation-social service , do hereby verify

that the contents of the paragraphs — Ct —— are Bue 10 ay
personal knowledge and belief and / or based on information and/or
derived from sources which I veii]y believe to be true and the
paragraph 1,1,%,%, 5 ¢ 1Yare Rk hI;x::biz \s%bmlssmns before this

Hon’ble Bench based upon legal advice and I have not suppressed

any material facts and circumstances.

M}Qfg ol

Signature of the applicant

Signature of the ExecutanVs

are Attested on the Identification’
‘ e of the Advocate
O

70 Subhendu
Banerjee :
Lolkata 144 Z Notary ; ’
¥ 83 Govt. of West Bengal (q .0'3' 20

4 N 0\)8 2022 [
e m/ Regd. No. 008/2022

¢\ /
£ 4 UBHENDU BANERJEE
P Qv \};Q/ ; Notary, Govt. of W.B.
e Regd. No. 008/2022

Advocate High Court, Calcutts
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IRSTRICT: Ta neng long PS Tm‘m Mk‘m Ym 45}:

ZERO FIR No. 001(1) 2025 T™ML-PS Date and time of FIR: wmamsg"

SE N« hCt \c_chon:

0 v - - e -

' 01 BNS GL(2VIIR/ 221/ 324(5y 326 (gV 3293y
{ 351 (2) & 3(5) BNS

5. (23) Occurrence of Offence

Day: Wednesday Date 29/01725
I'ime Period: 3.00 pm Time from: 3.00
(b) lnformation received at PS: Date: 30/01/202S

(¢) In case owtside the limit of this Police $

(a) Name: Mathew G
(b) Father's name:
(¢) Date/ Year of B
(e) UID No/

Passport




-

" (g) 1D Details (Ration Card, Voter 1D Card, Passport, UID No mmnm

Bl /L AROR S BRI,
SiNe | ID Type AL o B
; Adhasr Card [ CA07 M0 1074 |
e e S
(h) Oxcupation
(1) Address
f SI. No AddressTyps T Abws
‘ \ Present address Model Village Tamenglong
. Permanent address Zeiladjang Village
() Phone number:
7. Details of known / suspected / unknown accused with full particulars:
Fgl._No ] Name : : i__;:A_l__ug _-_: 'l_(_z_ljl.ive's name | Present address
Dmmang Riamei of
: Atengba (Makuai)
5 Shanti of Atengba
> Pousi_a—r\l“drii Rongmei of
Atengba
Ramnulung Rongmei of
. Atengba
| Hukediyang Gangmei of
3 Atengba
Lumgohgpoﬁ ésr;éh;él of
¢ Atengba
| Gaitoupou Gangmei of
Atengba

[‘ l ::.Hg:;:n. Kamel of




/ % 1 Ringjanang of Tongtao

. Dinthaorei of Atehiﬁa
-; Dilungpou of Atengba
1 Happyson of Atengba
. Namkhuiyang of Atengba
1 | Namdingpou of Atengba
5 Ramkopou of Atengba g
e Ningreipou of Atengba ®
[ Exekiel of Taijjang
e Namsadai of Taijijang o
e | Pougianglung of Taljijang ‘ 3
3 Sofa of Taijijang R g A
5% Gairiulung of Taijijang ,,J /;‘
= Pouchunlung of Taijijang ’i
‘ k = Jonathan of Taijijang T
| ok 4 Gaikhanlung of Taijijang
|
’ ¥ Kiandipou of Taijijang T
3 Mathiusela of Taijijang s :‘, |
v Thuireipou of Taijijang g :
Simeon Gangmei of 5, ;
27 | Tongtao o i




9. Particulars of properties of interest:

Property Type ‘ Description \ V“‘"“O‘!\TT:_ 3 {

11, Inquest Report 7 ULD, case No,, it any:

\ 3 |
! SENo | Property Category
l l

10. Total value of property (In Ry /<)

SI. No. S UIDB No.

12. First Information contents:

To
The Officer In-Charge
Tamenglong Police Station
\ Subject: Report against criminal act of burning my dwo!llng
physically attack me at Zeiladjang village by some vllhm of
Tajijang and Tongtao on 29" January 2025 at around 3:00
sir,

With due regards, | would like to make the following npon
necessary lawful actions against gangs of criminals for their act of Hﬁﬁ

me.

the following persons:

1. Dirimang Riamei of Atengba (Makuai)
2, Shanti of Atengba

4




| ot

3. Pousianlung Rongmei of Atengba
4. Ramnulung Rongmel of Atengba
5. Hukediyang Gangmei of Atengba

6. Lumgongpou Gangmei of Atengba
7. Gaitoupou Gangmel of Atengba e
8. Kalinglung Kamei of Atengba
9. Dinthaorei of Atengba
10.Dilungpou of Atengba

11. Happyson of Atengba
12.Namkhuiyang of Atengba
13.Namdingpou of Atengba
14.Ramkopou of Atengba
15.Ningreipou of Atengba
16.Ezekiel of Taijijang
17.Namsadai of Taijijang
18.Pougianglung of Taijijang
19.50ofa of Taijijang
20.Gairiulung of Taijijang
21.Pouchunlung of Taijijang

22 Jonathan of Taijijang
23.Gaikhanlung of Taijijang

24 Kiandipou of Taijijang
25.Mathiusela of Taijijang
26.Thuireipou of Taijijang
27.Simeon Gangmei of Tongtao
28.Ringjanang of Tongtao

After they burnt down my house they hunted me to " ' x
narrow escaped from the attackers. Since my life is under thratl
up lawful actions against these persons to prevent them fmm .
action

Subhendy
Banerjee
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+1 Action taken: Since the above information reveals commission of offence(s) ws &s ¢
ltem No. 2.

(1) Registered the case and took up the investigation / or

(2) Directed (Name of 1.0.). ASI Jianthuilung kamei

No. o take up the Investigation.
(3) Refused investigation due to.

(4) Transferred 10 P.S: Kaimei Police Station District: T
on point of jurisdiction

FAR. rcad over 1o the complainant / informant, admitted to be correctly recorded and a cq, :
given to the complainant /informant, free of cost.

ROAC.

14, Signature / Thumb impression
of the complainant / informant:

I5. Date and time of dispatch to the court:



